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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1014 /2024

Satbir Kichhana ...Applicant
Versus

State of Haryana & Ors. ...Respondents

Reply of Divisional Forest Officer, Kaithal,

Respondent no. 2.

RESPECTFULLY SHOWETH :

PRELIMINARY SUBMISSIONS:

1. That the present reply is being filed in compliance of order
dated 17.12.2025 in OA no.1014/2024 passed by the Hon’ble
National Green Tribunal Principal Bench, New Delhi.

2. That in compliance of interim order dated 17.12.2025 passed
by Hon’ble Court Deputy Commissioner, Kaithal constituted a
Joint Committee consisting of (i) District Municipal
Commissioner Kaithal, (ii) AEE, office of HSPCB, Kaithal (iii)
Divisional Forest Officer, Kaithal (iv) Secretary, Municipal
Council, Kaithal. The joint committee had submitted its report
vide letter no. 1601 dated 12.02.2026. According to the report,
the land in dispute does not belong to the Forest Department
and no such trees as alleged by the applicant were never
planted by Forest Department on the land in dispute. It is
further submitted that the land in dispute relates to HSVP
(HUDA) Department, Government of Haryana.

3. That with due respect to the order passed by this Hon’ble

Court the answering respondent has carried out a fresh
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investigation, in this regard a letter for inspection of site was
wrote to tfle complainant Sh. Satbir Kichana issued by O/o
Divisional Forest Officer, Kaithal bearing endst. No. 6785
dated 13.03.2026, through this letter he was advised to
remain present on the site on scheduled date and the
dispatcher of Forest Division, Kaithal, Sh. Ashok Kumar, Peon
reached at the residence of complainant Sh. Satbir Kichana on
dated 13.03.2026 to intimate him about the inspection, but
the complainant refused to receive the inspection letter,
therefore this letter is forward to him through registered post
bearing no. EH263134786IN. Thereafter, the Divisional Forest
Officer, Kaithal along with its subordinate employees i.e.
Range Forest Officer, Kaithal Sh. Mangu Ram and concerned
Forest Guard Sh. Simarnjeet Singh had inspected the site on
17.03.2026 without the presence of complainant as he
willingly did not join the inspection despite of the intimiation.
The site in question was duly inspected and there found no
sign which can prove that trees were cut or uprooted as
alleged by the complainant (two photographs of inspection
taken on 17.03.2026 are attached herewith as Annexure R-1).
It is pertinent to mention here that there was no sign of
digging the earth to uproot the trees and further there was no
sign of root of any tree present which could show that trees
were cut rather the soil was settled which showed no sign of

any malpractice occurred as alleged by the complainant.

4. That it is pertinent to mention here that proposal for widening

of Kaithal-Karnal road was approved from Ministry of
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Environment and Forest, Government of India vide their office
letter no. 15355 dated 14.06.2011(Copy enclosed as Annexure
R-2). Therefore in compliance of this approval a total number
of 1371 trees and 400 plants were cut down on Kaithal-Karnal
road (km 0-3 L&R side) during the year 2012-13. Thereafter
widening of this road is done by PWD B&R Kaithal. Earlier
during the pendency of this proposal, Ministry of Environment
and Forest, Government of India vide their office letter no.
12885 dated 03.11.2010(Copy enclosed as Annexure R-3) had
raised two questions from the concerned authority, which are
reproduced here below:-

1. Whether the entire tree cover along the road will be
effected by this proposal or some rows of tree will be
saved?

2. After widening, will there be any area of PWD left for
plantation?

Thereafter this letter is forwarded to PWD B&R kaithal for
information vide Divisional Forest Officer, Kaithal letter no.
2626 dated 18.11.2010. In response of this letter PWD B&R
kaithal vide their office letter no. 872 dated 19.11.2020(Copy
enclosed as Annexure R-4) intimated on the above questions
that:-
1. All trees within PWD boundary will be effected by
the proposal. No row of trees will be saved as far as

PWD land is concerned.

2. No area of PWD land will be left for plantation after

widening.

03
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5. Therefore from above mentioned facts it is crystal clear that
there is no land of PWD is left for plantation on this site,
hence, question of further plantation on this land by Forest
department is not maintainable in the eyes of law. It is
submitted that after widening of this road no plantation is
done by Forest Department on the site in question.

6. That no question of law is involved in present application. It is
pertinent to mention that no trees were planted on the
concerned land by the forest department and further as per
inspection done conclusively shows that there is no evidence
with regard to cutting or uprooting the trees, hence the
petition in hand is bereft of any merits and the same may
kindly be dismissed as the same has been filed with ulterior

motive and without any conclusive or credible evidence.

It is, therefore, respectfully prayed that the present
Application, being devoid of merits, may kindly be dismissed,

in the interest of justice.

e

Dated:-20.03.2026 Divisional Forest Officer,
Place :- Kaithal Kaithal.
VERIFICATION:

Verified that the contents of paras No.l1 to 6 of
reply are true and correct to my knowledge and
information derived from offical record. No part of it is
false and nothing has been concealed therein.

O

Dated:-20.03.2026 Divisional Forest Officer,
Place :- Kaithal Kaithal.

4
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1014 /2024

Satbir Kichhana ...Applicants
Versus
State of Haryana & Ors. ...Respondents

Affidavit.
I, Virender Singh, Divisional Forest Officer, Kaithal,

Haryana, do hereby solemnly affirm and declare on oath as

under:-

1. That I, the deponent herein is well conversant with the facts
and circumstances of the present case and has been
impleaded as Respondent No. 2.

2. That the contents of the accompanying reply have been
drafted and filed as per my instructions and the contents of

the same is derived from official record, which I believe are
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N
Divisional Forest Officer,
Kaithal.

igned

ponent/executant
& he/she has si
ﬂcrscnce

VERIFICATION:-

Verified that the contents of para No.1 to 6 of reply on

3 '_g merits are true and correct to my knowledge, no part of it is
S2g
z g § false and nothing has been concealed therein.
S § Me.UaS 24
e 0 B Statement was Made on eath
Date 20/3 26 : S g
By Sh Wvordes Singly DFo ke - \3\"
Dated:- At Kaithal & Identified B Divisional Forest Officer,
Place:- Kaithiffs Shokes bulshed . o ot
ace:- RaitidaName to by Correct. SRR .
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Government of India
Ministry of Environment & Forests
Northern Regional Office

Bay No. 24-25
Dhakshin Marg,
Sector 31 A
Chandigarh 160030
File No.: 9-HRB466/2010-CHA /5355 Date: 14.06.2011
To,
Financial Commissioner and secretary (Forests),
Government of Haryana, Forest Department,
Mini Secretariat, Sector-17,
Chandigarh.
Subject: Diversion of 1.664 ha. of forest land in favour of Executive Engineer,
Provincial Division, PWD (B&R), Kaithal for widening of Karnal-Kaithal road,
Km 69.40 to 72, B/side, under Forest Division & District Kaithal, Haryana.
Sir,

| am directed to refer your attention to your letter No. 5719-va-4-2010/9759
dated 19.07.2010 and Nodal Officer, Government of Haryana, letter No. Prash-D-three-
4271/837 dated 16.05.2011 on the above-mentioned subject, seeking approval of the Central
Government under Section 2 of the Forest (Conservation) Act, 1980.

After careful examination of the proposal submitted by the State Government, approval is
hereby granted for the use of 1.664 hectares of forest land for the stated purpose, subject to
the following conditions:

1. The legal status of the forest land shall not be changed.

2. The number of trees to be felled shall be kept to a minimum, as per the proposal (1094
trees and 400 plants).

3. Compensatory afforestation shall be carried out as per the approved scheme, using funds
amounting to X7,32,160 (Rupees Seven Lakh Thirty-Two Thousand One Hundred Sixty only), for
planting 3328 plants. This afforestation must be completed within one year from the date of this
letter.

4. As per Government of India letter No. 5-2/2006-FC dated 02.05.2006, Net Present Value
(NPV) and other charges shall be deposited in the Compensatory Afforestation Fund
Management and Planning Authority (CAMPA) account: Account No.: CA-1590, Corporation
Bank (A Government of India Undertaking), Block- Il, Ground Floor, C.G.0. Complex, Phase- |,
Lodi Road, New Delhi- 110003 or Account No.: 344901010070128 Bank: Indian Union Bank,
Sunder Nagar, New Delhi

5. The forest land shall not be used for any purpose other than that specified in the proposal.

6. After widening of the road, the implementing agency shall undertake avenue plantation on
both sides of the road as per IRC guidelines.

7. If any other legal provisions, court orders, or regulations apply to this proposal, necessary
permissions shall be obtained by the State Government.

The Ministry reserves the right to withdraw or cancel this approval if any of the
above conditions are not complied with. The State Government shall ensure compliance with
these conditions through the Forest Department.

e |
(rM MMW M\a Yours faithfully,

(Signature)
(Ishwar Singh)
Conservator of Forests (Central)
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1.  Whether the entire tree cover along the road will be effected by this proposal or

some rows of trees will be saved ?
After widening, will there be any area of PWD left for plantation ?
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afafaf: Hivisional Forest Officer Kaithal Haryana.
2.The Executive Engineer, Provincial Division, PWD B&R, Br. Kaithal, Haryana.
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From : i
The Executive Engineer,

Provincial Division No.1 PWD B&R Branch,
Kaithal,

To

The Nodal Officer-Cum
Forest Conservator (F.C),
Principle Chjef Conserv,

ator Forest,
Haryana Govt.,C-18,Forest Building, Sector-6,
Panchkula (Haryana ). i
Memo No. Dated.

Subject:- Diversion 1.664 hec. of forest Jang: for widening of Karnal-Kaithal road km
69.40 to 72.00 B/side under Forest Division and Distt. Kaithal Haryana.

Reference:- Forest Conservator (Central) bays No.24-25, Dakshin Marg, Sectot3]-A,

Chandigarh dt.8.11.2010 memo  No.9-HRB466/201 0-CHA/2886 dated
03.11.2010 to You address & copy to others.

As desired vide your letter under reference, the point wise reply is furnished as
under :-

1). All trees within PWD boundary will be effected by the proposal.

No row of
trees will be saved as far as PWD land is concerned.

2). No area of PWD land will be left for plantation after widening.
You are requested to take up the matter with Govt. of India for early sanction of i
cutting of trees, ‘
S~
DA/NI. Executive Engineer,
Provincial Division, No.1 PWD B&R Br.,
Kaithal. X
Endst.No. Dated.
v Copy of the above is forwarded to The Forest Conservator (Central), Bays
No.24-25, Dakshin Marg, Sectot31-A, Chandigarh. i
i Executive Engineer,
g * Provincial Division, No.1 PWD B&R Br,,

Kaithal,
EndstNo. \3XMugQ Dated. \Q-\\3.4\

Copy of the above is forwar e?i to the Divisional Forest Officer, Kaithal,
Haryana, for information and necessary action. gm
DA/Nil. Executiv cer;

Provincial Division, No.1 PWD B&R Br.,
Kaithal§
Endst. No. Dated.

Copy of the above is forwarded to the Sub D

. ivisional Engineer, Provincial Sub
Division, PWD B&R Br., Kaithal, for information w.r

‘L. to his letter endst. No.1723
dt.16.11.2010. :
DA/NIL. Executive Engineer, .
Provincial Division, No.1 PWD B&R Br., ‘
Kaithal.
i
/EXN, 3
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